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Central Administrative Tribunal
Prind pal Bench, Nsw Delhi,

00R0N001924/95
Neu Delhi this the Mfaay of April, 1996,

Hon'ble Sh, B, K Singh, Member (R}
Hon'ble Br, A, Vedavalli, Member (J)

Shri fhool hand,

S/o Shri Peerdiya,

R/o Q,No,923A, Raj Nagar,

Palam Colony,

New Delhi=-110 045, Apglicant

(through Sh, K P, Oohare, advocate )

Versuys

1 Uion of India,
through the Secretary,
Ministry of Urban Development,
Nirman Bhawan,
New Delhi=-110 001,

2, The Director General of uorks,
CPUD, Nirman Bhauan,
Nsw Delhi-110 001, Respondants

(through Sh, Madhav Panikar, advocat:)

R 3cR
delivered by Hon'ble Sh, B, K, Singh, Memb.r (A)

This application has been filad sooking

the following reliefs s

"(a} Jirections may please be issucd
to the respondents to revoke susa.nsign
order forthuith and take: the applicent
on duty on account of default of
~Compliance with ths guidelines/
instructions issusd by Govt, of India,

(b) Forfeit respondents right to issuo
charge msmo because of unduo delay

of ten months from th: date gof suep.nzisn,
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The applicant was placed u suspunsion
vide Annexure A1 and Annexure A2 of :-he paperboolk,
It is admitted that he is getting subsiscencs

allowance,

he prasent.application for issuing 2
direction to resvoke the suspension order and clsg
to debar the competent authority fProm serving a
chargeshset on the applicant are misconceived,
Ih a catena of judgements the Hon'ble Suprems
Court have held the view that it is noﬁs of tho
business of the Tribunal to look into the corr~ctnass
of charges and its gravity, Suspension is an
inherent administrative pouer to keep the delinqusn:
employee away from the place of his pork if -ho
charges are serious which may entail major psnalty
against him, In case of U, 0, I, Us, Upendra Singh
(SCC 1994 (3) 357) whers the Tribuna had interferod
at the interlocutary Btage, the Hon'ble Supraome
Court set éside the order, In case of S:tat. of
Tamil Nadu Vs, S,L, Srinivas ths Hon'ble Supremas
Court has set aside the order of the State Tribunal
quashing the suspension order and tho chargesheast,
They have said that this is the grossest error
committed by the Tribunal, The Tribunal is nat
Competent to interfere at this stage, Tho appliceant
should face the 8Nquiry and the respondents uill
afford him all the opportunities to defend hinsalf,
It is presumed that the réspondents are revizuing
the case of suspension of the applicant every cthras
months as envisaged by the circular of tho P08 % T,

and are alsp taking steps to consi-er increase in jf
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Subsistence allowance as per rulzs., No
interlocutary order can be passed by uhe

Tribunal at this stage regarding revocation

of suspsnsion order or from serving a chargeshast
by fhé competent authority, Accordingly,

this application is dismissed as not maintzinahlg

with no order as to costs,

M dasker

(Or, A, Veiavalli) (8. K Singh )
Member (J ) Member (A)
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